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Centra)l Administrative Tribunal
A= Principal Bench, Neuw Delhi,

e ™
0.Aes No, 2401/%1, 1114/92, 1846/22, 283/92, o
3219/92, 3232/92, 64/93, 104/93,

338/93 & 709/93,

New Delhi this the 25th Day of April, 1994,

Hon'ble Mr, Justice S,K, Dhaon, Vice-Chairman(J)
Hon'ble Mr, B,N, Dhoundiyal, Memher(R)

0A-24D01/91

Shri Chet Ram,
S/e Shri Punna,

% ..4s8/o R-Block, Rajender Nagar, i
frove e o as csdiflicrovave Project, - paalidiagis . 0n . s
7%?%3  . TyNeu Delhi, “Applicant

(By advocate Ms, Bharti Sharma, oroxy counsel for
Mrs, Rani Chhabra)

versus

1. Union of India,
through its Secretary,
Mini stry of Communications,
Deptt, of Telecommunication,
New Delhi,

2. Secretary,
Deott, of Telecommunication,
Sanchar Bhauan,
"New Delhi,

3, The General Manager,
Telecommunication Project,
N Deptt, of Telecom,
Neu Delhi,

4, Ascistant Engineer,
Coaxical Equipment Installation,
Kidual Bhauan,
New Delhi Ressondent s

0A114/92

Shri Mohan Lal,

R/o 1661, Babu Park,

Kotla Mubarakpur,

New Delhi- 110003, Applicant

(By advocate Ms, Bharti Sharma, or
Mrs, Rani Chhabra) » Proxy counsel for

versus

.- Union of India,
& through ite Secretary,
Minietry of Communications,
Deptt, of Telecommunicstion,

Neu Delhi,
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2,

- -

Sub Divisional Offjicer,
Telejraphe,
Bulandehahr,

2 egrer

1.

3.

Sh, Jagannath Shukla,

S/o Sh, Ram Milan Shukla,
R’0 561 Moj Pur, Shahdra,
Delhi,

Sh, Guru Prasad,

S’0 Sh, Ram Khilawan,
B-4B0, Krishan Nagar,
Delhi,

ig; Kunenderpal Singh,

.8/ 0 Sh, Rahubir,
~R/o 25, Mej Pur,
Shahdhra, Delhi,

Sh, Lumbari,

S/o Sh, Bisran,

R/o 1668,Babu Park,
Kotlamubar akpur,
New Delhi,

Sh, Buddha Ram,
S/o Sh, Badri,
R/e Chuki No, 25,
Sunder Nagar,
Neu Delhi,

Sh, Shasha Ram,

S/o Sh, Badri, ;
R/o 165, Pradeep Nagar,
Paharganj,

New Delhi,

Sh, Munni Lal,

S’c Sh, Ram Badal,
R/o 5135, Main Bazar,
Paharganj,

Neuv Delhi,

Respondent s

Applicants

(By advocate Me, Bhaerti Sharmaz, proxy ccunsel for
Mr s, Rani Chhabra)

versus

Union of Indis,
through its Sscretary,

Ministry of Communications,
Deptt. of Telecommunication,

Neu Delhi,

Chief General Manager(Proje

Sanchar Bhawan,
New Delhi,

Jallandhar,

>

Ct)y

. : : v 7.1. Lok 3
Divisionzl Engineer Telecom,
Coaxical Cahle Construction, -
285, Master Tara Singh Najer,




4, Divisional Engineer Telecom, A0S
Ambala Cantt, . ?7

5. Asestt, Engineer Telecon,
Coaxical Cable Construction,
Ambala Cantt,
Punjab, Ressondente

OA-2483/92

Sh, Daya Shankar,

S/e Sh, Laxmi Narain,

R/o 92, Lakshmi Nagar, :

Nev Delhi, Applicant

(By advocate Mg, Bharti Sharma, proxy counsel for
Mre, Rani Chhabra)
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1. Union of India,
through its Secretary,
Minietry of Communication,
Dentt. of Telecommunication,
Sanchar Bhawan, «
New Delhi,

2, Asesistant Engineer,
Coaxical Cable Constrpyction,
285, Master Tara Si-gh Nagaer,
Jallandhar, Respondent s

0A-3219/02

Shri Ved Prakash Sharma,

S/o Shri Dileranm,

R/D 1228’ Pratap Nagar,

Paharganj,

Nev Delhi, : Anplicant

(By advocate Ms, Bharti Sharma, proxy counsel for
M s, Rani Chhabra) A

versus

1. Union of fndia. _ -~V;.- o
tprough its Secretary,
Minietry of Communicztion,
Deptt, of Telecommunication,

Sanchar Bhauwan,
Neuw Dslhi, D 5
2, Sub Divisional Of ficer, .
Phones-11, Sarenetis
Meerut, Respondent s

0A-3232/92

Shri Prem Giri, : :
S/o Shri Daya’ Chandy @ -:t: iooaisi:
R/o A-Block, 251, Sarojini Najar, -
New Delhi, i Applicant

. (By advocate Ms, Bharti Sharma, proxy counsel for

Mres, Rani Chhabra)

versus




1. Union of India, }
through its Secretary, .
Ministry of Communication,

Deptt, of Telecommunication,
Sanchar Bhauan,
Nev Delhi,

2, Sub Divisional Officer,
Teleqjranhs,
Mesrut,

3. S5.0,C., Telegraphs,
Baraut,

4, iccounte Officer,
Telecom Eng,Division,
Saharanour?UP). Respondent g,
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She Ajay Kumar Singh,

S/o Sh, Vishuanath Sinah,

P/o 1/250 K,Puri,

Nev Delhi, Applicant

(By advccate Ms, Bharti Sharma, proxy counsel for
M e, Rani Chhabra)

veresue

1¢ Union of Indis,
thiounh its Secretary,
Ministry of Communication,
Deptt, of Tel ecommunicztion,
Neuw Delhi,

2, Asstt,Engineer Telecom,
Coaxical Cable Construction,
€5, Mzster Tarz Sinqgh Nager, 7
allund har (Punjah) : Respondent s

0A-104/93 -

Shri Jzis Rem,

S/o Shri Sumeshar,

R/o Raghubir Nagzr,

B-III 12} Sang,

House Np,478,

Neu Delhi, Applicant

(By advocate Ms, Bharti Sharma, proxy counsel for
M s, Rani Chhabra)

versus

. Union of India,
through its Secretary,
Ministry of Communication,
Deptt, of Telecommunication,
Sanchar Bhauvan,
New Del hi,

2, Assistant Engineer,

Coaxical Cable Construction,
Jalbundhar, Respondents

»

— R




0A-338/93

1. Sh, Shri Chand,
S/o Sh, Bhajju Ram,
R/e 128 Moj Pur,
Shahdhar a,

2, Shri Raja Ram,
S/e Shri Panna Lal,
R/o 16,258 Barsati,
Lodi Coleny,
New Delhi, Applicants

(By adveocate Ms, Bharti Sharma, proxy counsel fer
Mrs, Rani Chhabra)

1, Unien of Indiaguiss
: through ita'SoEﬁiﬂ"kyj# A
Ministry of Communication,
Departmefit of Telecemmunication,
Sanchar Bhawan, New Delhi,

2. SQD.p. phones' ”eerut;

3., Assistant Engineer Phonss,
Meerut,

4, Divisional Engineer Administratien,
Of fice District Telephene Manager,
Meerut Cantt,, Baraut,

5. Sub Divisional Of ficer Phcnes I,
X Sar Exchange, Delhi Ropad,Meerut, Respondents

0A-709/93

1. Kanchan, - ; :

' 5/e Sh, Shiv Avtar,’ 1
R/e 1226, Pratas Nagar,
Pahaf Ganj, Ney Delhi,

2, Sh, Keshan, | &
S/o Shri Sunder, ' :
R/e 1226, Pratap Nagar, .
Pahar Ganj,Neuy Delhi,

3. Sh, Ram Lakhan, : ;
S/o Sh, Mahadev, :
R/e 1226, Pratap Nagar, SR EE T
Pahar Ganj,Neu Delhi, ~ L Applicants

(By advocate Ms. - Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra) : 3%
versus

1. Union of India, Pt
through its Secretary, S ?
Ministry of Communication, 7 "

Deott. of. Telecemmunication,” *' - 1
Sanchiir Bhawally = = 7 " & - 458 )
New Delh, SRS J
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2, Assistant Engineer,
Telecom Preject,

R.S8, 10 Safdar jung Enclave,

New Delhi, Respondent s

ORDER(ORAL)

delivered by Hon'ble Mr, Justice S,K, Dhaon,vice-Chairman

In this bunch of the 0,As,, the facts are similar
and the controversy raised is the samas, ‘

heard tog-tjﬁi*iﬁa;'fhiiifari.,th_}7'7

by a common%judg,mant' st g

The applicants in these cases allege that frem ,
1986 to 1988 they rendered service to the respondents &‘
@8 Casual workers, Their services were terminated in
order to give ef fect to the circular dated 22,4,1987,
They have prayed in each of these 0.As., that the orders
terminating their services may be cuashed, They have
further prayed that the resnondents may be directed te

Te-engane them in service,

: L. '
7 These applications appear to &s highly belated, -
Therefore, they. are being dismissed ae barred by limitation, %
!

Like any othor citizen of this country, sach ¢f
’ the applicanty is entit]ed to be considered for & fresh
aopointment en merits and in accordance with 1ay if he

or she is ptheruwi se eligible, UWe have no doubt.that the .

respondents shall consider their Cases if and when they

i

4
feei the necessity of engaging fresh casual labourers ther eby ;
conferming to the mandate of ATticles 14,16 and 21 of the f

Constitution,

Uith these obeervations, theseo applications are
dismissed,

P R S v .

No costs. i il
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